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io Indian Express dated 1 and 2 Decem-
r I 1982 issues about an export Scandal 

in tbe National Consumers Cooperative 
Federation (NCCF) involving about Rs. 
4- ,crores; 
• I 

(b) if so, whether it is a fact that the 
Government have received everalmemo .. 
randa from the NCCF union in this con-
nection; 

( c) if so, the details of the allegation made therein and action taken, if any, 
by the Government thereon; 

: . (d) whether it is a fact that some offi .. 
daIs of the Federation have been trans-
ferred victimi d: to far plaoes for bring· 
ing to light -the e scandals; and 

. (e) if so, the details and what steps 
~e . taken by: tbe Government to revoke 
the same? 

THE MINIS'rER OF STATE OF THE 
MINISTRY OF, FOOD AND CIVIL SUP-
PLIES (SHRI BHAGWAT JHA AZAD): 
(a) Yes, Sir. 

(b) Yes, Sir. 

(c) It was inter alia alleged that orne 
officials of the NCCF were involved in 
the illegal export of non-basmati rice 
worth about Rs. 4 crores during March, 
1982 through Kakinada Port. The NCCP 
has reported that a case has already been 
filed in thi connection in the Metropolitan 
Magistrate's Court, Bombay · and the mat .. 
ter is sub-judice. 

(d) NCCF has ~tated that no action 
bas been taken so far, against any offi-
cials of NCCF in relation to this aIle .. 
gation. 

(e) Does not arise. 

Comumer movemeot lD !ocUa 

2541. SHRI MANOHAR LAL SAINI: 
Will the Minis~r of FOOD AND Clvn. 
SUPPLIES be pleased to state: 

. (a) whether Government are aware 
that the Indian consumer is Cheated to 
the tune of Rs. 2,000 crores annually 
through blackmarketing, adulteration, 
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short-weight, Jal or faulty packaging, dis .. 
honest ale d ic , poor prodUct qua-
lity and rvice a d la poor environment; 

(b) if. 0 detail of steps taken to cbect 
the arne, puni 'h the offenders and safe-
guard the int re " of the Indian consumer; 

(c) are the ignorance and the apathe-
ti attitude of the consumer coupled witb 
the tediou ' ::lnd time conuming proce· 
durt; ' for bringing the offending seller to 
book th .... rc~ .... on<· for the consumer move-
ment not ha ving gained any momentun 
in India; 

(d) if so, the step taken to activate 
the consumer movement; and 

(e) whom hould the consumer in 
India. adore s, his grievances? 

THE MINI TER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI BHAGWAT JHA AZAD): 
(a) The Gqvernment is not aware of 
any data which may form the ba i for 
the estimated figure of 10 to the consu-
mer. 

(b) However, maximum possible pro-
tection to the consumer is provided by 
legal measure a _ well a by di em ina-
ting information about various a peets of 
onsumer protection. There are already 

a number of Jaws covering different a .. 
peets of con umer protection suoh ta~ 

the Essential Commodities Act, 1955, the 
Standards of Weights & Measures Act, 
1976, the Standards of Weights & Mea-
sure (Packaged Commodities) Rules, 
1977 the Drugs & Cosmetic Act; 1940, 
the Prevention of Blackmarketing and 
Maintenance of Supplies of. Essential 
Commodities Act, 1980, the Indian Stan-
dards Institution (Certificadon Mark) 
Act, 1952. 

( c) and ( d). In order to bring the 
offenders to book without delay, sum-
mary trials are resorted to in certain cases 
of serious nature. In addition, the Gov-
ernment have al 0 been encouraging the 
formation of voluntary consumer orga-
nisation for undertaking con umer educa~ . 
tion creation of consumer awareness and 
oth~r similar activities. Financial a i.-
tance is also provided to voluntary orga-



purposes, ace or 

(e) The consumer grievances are at-
tended to ' by the uthorities administering 
t ~ consumer pi'otectiol\ laws mentioned in 
"art (b) above. 

ian 

2542. P~OF. IT KllMAR MEHTA: 
W'} the Minister ' ~~ AGRICULTU 

J1l~a e~ to stat~: 

(a) whether it is a fact that the Indian 
~'¥.lc~ Q Agr~cultural ese~h have 
been aiding b~ gr nts an acquisition ot 
Government land th~ Indian Da'iry As ~~ 
iation A) a registered society since 

la t 20-30 years:.... . 
b) whether recently con t'tution of 

.A ha e-en ch nged and bye-laWs etc. 
enacted wit 9ut even a forma.l approval 
of it General Body? 

~uan ·ty of ~ per animal 

2543. PRO,F. AJ,IT KU~ 1\ ~fRTA: 
Will the Mini ter of AGRIC~1URE 

pleased to lay a statement showing: 

a) whet er Government are aware of 
the poor uan~' t~ ot' inilk Per anim'al in 
the CQUntry a compared ~o o~h~r 1sian, 
Ewopean an American countries in 
spite of two massive dai~y projects ' Jnvol .. 
v' lnve tglen ~f Over r' ~ees 600 d'ore 
since 1910' anded over for implementa-
tion to a non-official .at Anand; '" 

f f ~ , '" .( 

(b) the mil outpu per anim in 19~q 
and in 1~81 in States covered by O.F.I· 
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as compare(:f to t ose Dot cOV'cl'.ed 
• .1.; . ~ 

( c) whether Government will take , im .. 
meduhe Corrective te~ in case the ' to:-
suIts obtained under O.F.1. prOject are 
~ot favo\lf bi ; ~1'!d it 0., the' d tilils 
t!lereof; nd . . ,f 

(d) whether Government will en ure 
that such questionable success is no 
transfer! d 0 6 e pth~r friend,ly countcies 
as propose<t IPY' NnD u der simiiar ; C. 
World Bank projects 

(I " ," .... 

(b) The avcng ~ daily r,roduction 0 
mi k l r~ ~iihal (1,oth dbws' and buffaloeS) 
bas~ on t e inilk production in th~ couilJ 
try '·and" t t pop~lation ' of titel breeda J 

cows 'and buffaloes dUring 1966 and 1nl 
is given betow: r 

Year 

1966 

1971 

Average mil~ p'rod'uc,;, 
tion per animrtal p ,: 
day (in gr1!ms~. 

666'4 

7~8 .. 8 

8.~3· 5 . 
972·8 




